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Serial : Office note as to
No. of Date of Order with Signature action (if any)
Orxder Order taken on order
it 24,5495 As the Government have not yet
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pi3ssed any order on the representation A Q‘\ Q- ‘?S“\QQG\

mdde by the petitioner and the learned
Additional Standing Counsel has told
us that he would agk the Respondents to
dispose of the representation of the
petitioner @s expeditiously as possible
and W' ds we have also directed that
the petitioner shall abide by the
decision that the Department may take
on his representation, for the present‘
do not

we/find ¢St any orders are called for

on Misc.tpplication 374/95. The same

is disposed of accordingly. e
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